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The material averment in the OA are

these. The petitioner was recruited as casual

worker in the Department of Telecom in April,

1985. His name was on muster roll maintained

by the respondents. He completed 770 days of
regular work in the respondent department till

10.5.1987. By notice dated 16.5.1987 his services

were terminated with effect from 16.6.1987.

prayer which is relevant to the

present OA is that the respondents may be directed

to take the petitioner back in service immediately
and allow him all benefits and to absorb him

permanently in the Department as per the directions

of the Supreme Court.

counter-affidavit has been filed
on behalf of the respondents. In it, material

averment, is that the petitioner's services

were terminated after giving him one month's

notice. However, the fact that he has put in
770 days of service is denied.

According to petitioner himself,
his services were terminated way back on 16.5.1987.
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This OA was presented on 11.12.1991. No explanation
-uch less satisfactory explanation has been
Offered for coming to this Tribunal so late.
The OA is not supported by any Misc.Petition
seeking condonation of delay, m the circumstances,
« have no option but to dismiss the OA as barred
by time.
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